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 a)  GSR.  26  published  in
 Gazette  of  India  dated  the
 घ  January,  1967,  making
 certain  amendment  to  Sche-
 due  {lf  to  tne  anuian  Ad-
 min.s  rative  Servi.e  (Pay)
 Rules,  1954.

 qs)  G.S.R.  347  pubtished  in
 Gazette  of  India  dated  the
 8th  Ma.ch,  ‘1907,  making
 certain  amendment  to
 Schedule  III  to  the  Indian
 ह  ce  service  (Pay)  Rules,
 ‘1954.

 (iii)  G.S.R,  348  published  in
 Gazeite  0:  india  dated  the
 8th  March,  1907,  makiuag
 ce.tain  ame.  .me.at  to
 Scheiule  III  to  the  Indian
 Admi  .jstrative  Servi-«
 (Pay)  Rules,  1954,

 (Placei  in  the  Libra.y,  See  ko
 LT-30/67.]

 (2)  A  copy  of  the  Order  pub  tshea
 in  Gazete  of  India  dated  the
 5th  Ap  il,  ‘1967,  issued  by  the
 President  unter  sz  ticn  51  uf
 the  Government  of  Union
 Terr  tories  Act,  1963,  rescini-
 ing  the  Order  dated  the  sra
 December,  1968,  in  relation  w
 the  Union  Territo.y  of  Una.
 Daman  and  D'u,  [Plzted  in
 Library.  See  No.  LT  392/67.)

 Resu.ttg  oF  BYE-ELECTIONS
 The  Deputy  Minister  in  the  Minis-

 try  of  Law  (Shri  D.  R.  Chavan):  I
 beg  to  lay  on  the  Table  a  copy  of
 ‘Results  of  Bye-e'ections  held  between
 January,  4965  and  Ju'y  !7°66.  [Placed
 fn  Library.  See  No.  LT-303/:7.)
 Norirications  unper  Corres  Act,

 CARDAMOM  AcT  AND  ESSENTIAL
 Commonitigs  Act,

 Shri  Shafi  Qureshi:  I  beg  to  ‘ay  on
 the  Table—

 (3)  A  copy  each  of  the  following
 Notifications  under  sub-section
 (3)  of  s-ction  48  of  the  Coffee
 Act,  942:—

 ry  The  Coffee  (Third  Amend-
 ment)  Rules,  1968,  published
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 in  Notification  No,  G.S.R.
 3907  in  Guzette  of  india
 daied  whe  i7th  Decunber,
 1968.

 (il)  The  Coffee  (Amendment)
 Rules,  ‘1967,  published:  in
 Notificatioa  No,  0.8  RR  ne.
 in  Gazetie  of  Inaia  Jated.
 the  28th  January,  ‘1967.

 {Placed  in  the  L.brary.  See  No.
 Lt-304/67.}

 (2)  A  copy  each  of  the  following
 Notifications  unler  sub-section
 (3)  of  sec.ion  33  of  the  Car-
 damom  Act,  965:—

 (i)  The  Candamom  =  (Secund:
 Amendment)  Rules,  1966,
 published  in  Notification  No.
 GSR  ‘1821,  in  Gazette  uf
 दिनेश  dated  the  3rd  Dec:m=
 ber,  966

 (ii)  The  Cardamom  (Third  Am-
 endment)  Rules  1965,  jub=
 lished  in  Notification  No.
 G.S.R.  4822  in  Gazette  of
 India  dateg  th:  3rd  Lecem-
 ber,  1966,

 (Placed  in  the  Library.  See  No.
 LT-305  /67.]

 (3)  A  copy  each  of  the  fo'low'ng
 No ifirations  yn  'er  sb-section
 (6)  of  scction  3  of  the  Ess'n-
 tial  Commod.:ties  Act,  ‘1955:  -

 (i)  The  Cotton  Control  (Second
 Amendment)  Order,  9°6,
 pub  ished  in  Notification  No,
 ‘S.0.  3607  in  G  zet‘e  of  India
 Gated  th:  23th  November,
 1966.

 (ii)  The  Co‘'ton  and  Stap'e  Fibre
 Textile  Mills  (Regulation
 and  Working)  Order.  1996,
 pub‘ished  in  Notifica‘ion  No, 8.0.  3956  in  Gozett-  of  India
 dated  the  24th  December, 1966.

 fPlored  in  the  Library.  See  No.,
 LT-306 ie  ]


